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BEFORE THE NATIONAL GREEN TRIBUNAL 

VT. 

In the matter of: 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 738 of 2024 

M.K. CHAUHAN 

Distt. Gurgaon 

Regn. No. 7681 

Nehru Place Hotels Private Limited 

Union of India & Ors. 

Versus 

O1AR State Pollution Control Board, Gurugram (South) on behalf 
Of Chief Secretary, Government of Haryana in compliance 

...Applicant 

...Respondent(s) 

Affidavit of Sidharth Bhargav, Regional Officer, Haryana 

MOst Respectfully Showeth: 

of Order dated 06.05.2025 and 11.09.2025 

I, Sidharth Bhargav, Regional Officer, Haryana State Pollution 
Control Board, Gurugram (South) do hereby state and affirm as 
under: 

1. That this Hon'ble Tribunal while considering the aforesaid 

Original Application on 06.05.2025, issued the following 
directions: 

'4. In such circumstance, we direct the Respondent No. 2, 
Chief Secretary, State of Haryana to ensure that no illegal 
construction activity and no illegal felling of trees in the area 
concerned takes place in violation of environmental norms 
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2 

3. 

OTAR 

*M.K. CHAUHAN 

Distt. Gurgaon 

SovT 

till the next date of hearing and the Chief Secretary, State of 
Haryana will file the affidavit within four weeks disclosing the 
action taken by him to prevent such an activity in that area.' 

OF 

That in compliance of the order of the Hon'ble Tribunal, a 
letter dated 19.05.2025 was sent to the Additional Chief 
Secretary to Govt. of Haryana, Forest Department and the 
Deputy Commissioner, Gurugram for compliance of the 
directions passed by this Hon'ble Tribunal. Copy of letter 
dated 19.05.2025 issued from the office of the Chief 

Secretary to Govt. of Haryana is annexed herewith as 
Annexure-R/1. 

Regn. 
No. 

7681 dated 10.09.2025 on behalf of Respondent No.3 and 4 (Pg 

That a detailed reply has also been filed on behalf of 
Respondent No.2 and 5 dealing with the issues raised in the 
present OA. 

It is further submitted that in regard to felling of trees, the 
Deputy Conservator of Forest, Gurugram has filed reply 

443-450) in present OA submitting about action taken 
against illegal felling of trees. It has been submitted by the 
Deputy Conservator of Forest, Gurugram that Range Forest 
Officer, Sohna registered a Forest Offence Report bearing 
No.067/503 dated 16.02.2024 against offenders. It has been 
further submitted that after this incident reported in Forest 
Offence Report, no incident of tree felling was reported. 
Copy of reply dated 10.09.2025 is enclosed herewith as 
Annexure-R/2. 

It is further submitted that as per report dated 26.02.2026 of 
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OIAR 

M.K. CHAUHAN 

Distt. Gurgaon 

Regn. No. 
7681 < 

OVT OF 

the Municipal Council, Sohna, action was taken with 
demolition drive in February and March of 2025. Thereafter, 
no neW construction was noticed but some old existing 
structures are yet to be demolished with due procedure of 
law. The MC, Sohna is to ensure that illegal construction is 
being carried out on the land in question. Copy of report 
dated 24.02.2026 and 26.02.2026 are annexed herewith as 
Annexure-R/3. 

4. That it is humbly submitted that several stage agencies are 
involved in regulatory mechanism and delay has been caused 
in filing the affidavit. It is requested that delay in fling the 
present affidavit may kindly be condoned and same may kindly 
be taken on record. 

Verification: 

Deponent 

Verified at Gurugram on 26th day of February, 2026 that contents 
of Para no.1 to 3 of the above affidavit are true and correct my 
knowledge and information derived from the official record. 
Nothing has been concealed therefrom and not part of it is false. 

ATTESTED 
M. K. CHAUHAN 
Advocate & Notary 

GURUGRAM 

Deponent 
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BEFORE THE HON’BLE  NATIONAL GREEN TRIBUNAL,  

PRINCIPAL BENCH AT NEW DELHI 

                                                                         

O.A. No. 478 OF 2023  

IN THE MATTER OF: 
 

NEHRU PLACE HOTAL PVT. LTD.   …APPLICANT 

 

     VERSUS 
 

UNION OF INDIA & ORS.      …RESPONDENTS 

                                                                    INDEX 
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3 and 4 by Raj Kumar, IFS, Deputy 
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2.   Annexure R-1: Notification dated 

04.01.2013 
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3.  Annexure R-2: Forest Offence Report 7 

 

Date: 10.09.2025 
Through 

 
(Rahul Khurana, Advocate) 

Counsel for Respondent No.3 and 4 
Mobile No. 9811894060 

                  e-mail: rkhuranalegal@gmail.com 
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1

444 7507



2

445 8508
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446 9509
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447 10510
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448 11511
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449 12512



450 13513
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Google 

POPS Hap Camera 

Gurugram, Haryana, India 
Global Heights, 507, Sohna- Gurgaon Rd, Sector 33, 
Gurugram, Haryana 122103, India 
Lat 28.286824° Long 77.069526° 
o6/02/25 01:04 PM GMT +05:30 

Google 

Gurugram, Haryana, India 

PGPS Hap Camera 

Global Heights, 507, Sohna - Gurgaon Rd, Sector 33, 

Gurugram, Haryana 122103, India 

Lat 28.2g6824° Long 77.069526° 
06/02/25 01:05 PM GMT +05:30 

100Eakad (06.02.2025) 
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To, 

Sub: 

MUNICIPAL COUNCIL SOHNA 

The Regional Officer 
Haryana State Pollution Control Board 
Gurugram (South) 

Memo no dated 

OA No. 738/2024 pending before Hon'ble NGT 

Email ld:- mesohna gmail com 
Ph:- 0124-2973238 

26-02- 2o26 

In reference your office letter no. HSPCB/GRS/2025/4029 dated 
17.02.2026 and in continuation of report dated 24.02.2026 submitted to the SDM 
(Civil), it is submitted that action already taken on Mustil and Kila Numbers 
mentioned in report dated 24.02.2026 and demolition drive was undertaken during 
February and March, 2025. Thereafter, no new construction has been noticed. 
However, some old existing structures are yet to be demolished with due procedure 

of law. 

It is also submitted that regular vigil shall be kept on land in question to ensure 
that no further construction is carried out either by petitioner or private respondents. 

SOHNA 

EXÉCUTIVE OFFICER 
MUNICIPAL COUNCIL 
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